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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Misc. Application in Disposed of Cases No.123/2024

Original Application No.281/2024
Kishor Bahuguna ...Applicant
Versus

State ol Uttarakhand & Ors. ...Respondents
COMPLIANCE REPORT ON BEHALF OF EXECUTIVE OFFICER

MUNICIPALITY PAURI

MOST RESPECTFULLY SHOWETH:

. That this Hon’ble tribunal vide its order dated 25.03.2025 had directed the
Commissioner, Municipal Corporatien Pauri to file compliance report to apprise
the tribunal regarding further steps taken for compliance with the orders of this
Tribunal.

2. That in compliance with the above direction of this Hon’ble Tribunal the
present compliance report s being filed on behalf of Fxecutive Officer
Municipality Pauri to the effect that Pauri city has Monicipai Council, and there
1s no Musicipal Corporation here. The designation of the administrative officer
here is Executive Ofticer Municipal Council Pauri. In this case, the compliance
report hus been filed by the Executive Officer Municipal Council Pauri itself

with the Joint Commiiree through the District Magistrate Favrt in this Mon'ble

e

Titbunal o 08.01.2075,
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It is further submit‘ted that in com];}iance with the order dated 29.05.2024
passed by this. Hon’ble tribunal in Misc. Application no. 123/2024 inoriginal
application no. 281/2024 KishorBahuguna vs. State of Uttarakhand, the garbage
dumping site was inspected on 20-09-2024 by the committee constituted by the
District Magistrate Pauri. Even after the earlier sent inspection report dated 23-
09-2024, the following action has been taken in the present trenching ground
from the municipality level.

That at present, due to the straight slope at the garbage dumping site, the lower
part of the site is low so that the garbage may not fall down, the municipality
had invited tenders for the construction of RCC protective wall. The work of
construction of protective wall etc. has been started by the contractor, the 10%
work of which has been completed. After the construction of this protective
wall, when the width of the said site increases, then 01 MRF Center could also

be built. Photocopy of photographs of the work under construction are annexed

herewith and marked as ANNEXURE R-1 (pg No. to ).

That a private agency has been engaged for collection of dry and wet garbage in
the city. In all the 11 wards of the municipality, dry garbage is being collected
in bags etc. through vehicles and footpaths through the female personnel of the
contracted agency. Photographs of collection of garbage are annexed herewith
and marked as ANNEXURE R-2 (Pg. No. to ).

It is further - submitted that M/s Bhagwati Field Private Limited
JwalapurHaridwar Agency has been hired for making ingots from dry garbage

Ny
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aﬁd sending them outside the city for sale by arranging compactor machine.
They are making ingots from dry garbage and selling them. Through which, till
date, dry garbage worth Rs. 1,30,440/- has been sold through the age.ncy.
Photographs of sale of ingots of dry garbage are annexed herewith and marked

as ANNEXURE R-3 (Pg. No. to ).

That at the current garbage disposal site, a kutcha road has been prepared till the
trenching ground. Now the garbage is being taken through the same kutcha road
after separation. Apart from this, CCTV cameras have also been installed at the
site. Door to door garbage collection agencies have been instructed to always
maintain order and sprinkle bleaching etc. from time to time at the trenching
ground.

That for the confirmation of the work done by the municipality in accordance
with the order passed by this Hon’ble Tribunal on 29.05.2024, by letter number
UK PCAVA/HO/SA-183-788/2024/1328 dated 11.12.2024 of the Member
Secretary, Uttarakhand Pollution Control Board, Dehradun,the Regional
Officer, Uttarakhand Pollution Control Board, Nehru Coleny, Dehradun, was
directed to verify the work done. The verification inspection was done by the
team of Uttarakhand Pollution Conirol Board on 17.12.2024, in which the
confirmation of the work done by the municipality has been given by them in
the inspection repoit. True copy of Inspection report dated 17.12.2024 by the
team of Uttarakhand Pollution Control Board is annexed herewith and marked

as ANNEXURE R-4 (Pg. No. to ).

e
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That under para no. 02 of the order dated 25.03.2025 of this Hon’ble Tribunal it
has been mentioned that the compliance report has not been filed by the
Commissioner Nagar Nigam Pauri. In this regard, it 1s humbly submitted from
this Hon’ble Tribunal that Pauri is a Municipal Council. There are only
Shrinagar/Kotdwar Municipal Corporation under the district Pauri. The joint
inspection report has been sent on dated 08.01.2025 through the Executive
Officer Municipal Council Pauri itself, which has been filed by the District
Magistrate Pauri with evidence through his letter number 321/21-Administrative
Officer (Local) / 2024-25 dated 08 January 2025. True copy of joint inspection
report dated 08.01.2025 of Executive Officer Municipal Council Pauri is

annexed herewith and marked as ANNEXURE R-5 (Pg. No. to ). True

copy of letter dated 08.01.2025 of District Magistrate Pauri is annexed herewith

and marked as ANNEXURE R-6 (Pg. No. to ).

Thus, in view of above submissions it is clear that arrangements referred
in above paragraphs are being made by the Municipal Council Pauri in the
present garbage trenching ground and its compliance report was prepared by the
Executive Officer of the Municipality, Regional Officer of Uttarakhand
Pollution Control Board, Joint Magistrate of Pauri and Divisional Forest Officer
of Garhwal Forest Division Pauri after joint inspection on the spot on
29.05.2024 which has been sent along with other evidence/proofs by the letter

nuraber 321/21-Administrative Officer (-} / 2024-25 dated 08"™January 2025 of

\

the District Magistrate Pauri.
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1t is further humbly submitted that there is no municipal corporation in Pauri
and nor here is appointed Commissioner. The answering respondent Executive
Officer had submitted its report duly signed to the joint committee and such
compliance report of executive officer Joint Magistrate, Uttarakhand Pollution
Board, DFO has already been filed in this Hon’ble Tribunal by the Chairman of
Committee /District MagistratePauri which is clear from para | of order of this
Hon’ble Tribunal. Hence, the above non-compliance was not deliberate and
intentional but the same has occurred under the above circumstances, hence the
answering respondent with great respect apologizes for the inconveniences
caused to the Hon’ble Tribunal under the above circumstances. It is therefore
most respectfully prayed that this Hon’ble Tribunal may be pleased to discharge
the notice issued against the answering respondent and recall the directions
given under para 2 and 3 of its order dated 25.03.2025 and pass such other and
further orders which will be appropriate in the interest of justice. The answering
respondent undertskes and is duty bound to follow/comply with all further
directions issued by this Hon'ble Tribunal in the matter in its letter and spirit.

That the facts stated-in the above reply are based on the information derived
from official record as such they true and correct as per personal knowledge and
belief of the deponent. No part of same is false and nothing material has been

concealed therefrom.

Through Counsel g/

4 "\\v { KAMAL KUMAR PANDEY )
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Misc. Application in Disposed of Cases No.123/2024
In

Original Application No.281/2024

KishorBahuguna ...Applicant
Versus
State of Uttarakhand&Ors. ...Respondents
AFFIDAVIT
-—————ﬁ—-ag)gl{ﬁé% years, £ M&?&”% ke, ngff)ﬁsé;ﬁq; E'lt New

Dethi do hereby solemnly affirm and state as under:-
l. That the deponent is posted in above capacity as such he is fully conversant

with the facts of the case as such is competent to swear in this affidavit.

12

That T have read the accompanying compliance report to the Misc. Appl. In
disposed case No.123/2024 in O.A. No0.281/2024 KishorBahuguna Vs State of
Uttarakhand &Ors. filed by applicant and understood the contents thereof the
same are true and correct as per my personal knowledge and belief.

That the Annexures accompanying are true and cotrect copies of their respective

2

originals.
Depohent
VERIFICATION:

1, the above named deponent do hereby verify that the contents of above affidavit are

true and correct as per knowledge and belief, no part of it is false and nothing material

NBEB"AL‘: has been concealed therefrom.
' i this the Tﬂday of A_prill, 2025. &ﬁ
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